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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABﬁb BENCH
AT HYGERABAD

Between :~
Manda Srinivasa Raop
ves Applicant
And

1+ The Secretary to the Govt. of India,
M/o Communications, New Delhi -~ 110 001.

2. The Dirsctor Gemsral, Telecom,
Sanchar Bhavan,
20, Ashoka Road, New Delhi-110 001,

3. The Ehief General Manager, Telecom,
AP, Hyd-1, |

4, The Telecom District Manager,
Eluru - 534 050.

5., The Telecom Yistrict Manager,
Eiuru - 534 050,

6. The §uperintendent, Telegraph Traffic Dn.,
Rajahmundry = 533 104,

7. The Chief Talegraphmaater-in-bharga,
Telegraph 0ffice, Palakoliu - 534 260.

«+e+ Respondents

Counsael for the Applicant : Shri URS Gurupadam

Counsel for the Respondents 3 Shri N.R.Devaraj, Sr.CGSC

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : PMEMBER (A)

(Order per Hon'ble Shri R.Rangarajan,Member 8 ).
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(Order per Hon'ble Shri K.Rangarajan, Member (A) ).

- - -

Heard Sri URS Guruﬁadam, counsel for the applicant
and Sri NR Deu;raj, standing coungel far the respondents,
2. The applicant in this OA gubmits that he was engaged as a
part time Sueeper cum Waterman by the Sr.Superintendent of Post
Offices, Telegraph Traffic Division and was allotted to Telscom
Division, Narsapur on 9=-2=52, A notification No.Est,22/94-95

dt.30~7-94 was issued calling for applications for recruitment to

Group-D as Telegraphman in this Uivision from all eligible can-
didates who had PulPilled the conditions laid down in that notifi-
cation, It is stataa that the application of the applicant was

not accepted by Respondent No.7 under oral instructions from Res-
pondent No.6., The applicant the;aaftér filed OA 983/94 on the file
of this Bench for issuance of suitable instructions to Respondent
No.B6 to accept andcconsider his application for the above said

Group=D post. That OA was admitted on 23-11-24 vith an interim
order to the effect that "any appointment that is going to be made

in pursuance impugned notification will be subject to the result

in that UA"; It is stated that his application was accepted and

the recruitment process is not yet completeds In the meantime

the applicant apprehends that a oroposal is baing.mootad to replace
the part timeg staff by entrusting thg work to égntractor. The appli-

s

cant Pearqgthe arrangement contemplated through the Contractor will
deprive him-his legitimate right of his conssquential absorption

in the regular cadre if he agress teo go as a worker wnder the
contractor,

.. Aggrieved by the above, he has filed ;pis 0A praying for

a suitable direction to allow him to cuntinueifs part=-time Sweesper-

cum=blatarman till the recruitment process 15 XXXX XXXX XXXX XXX



completed and the regult thersof is announced.

4.  From the above narration of the facts it is claar

that the limited prayer in this OA is toc continue him as part

time.Sueeperwcum-Uaterman till the G:uﬁp-D selection for which

notification dt,.30-7-94 vas issued is bompleted“including the

announcement of result. The applicaﬁﬁ is not pressing for any
to

other relief . such as/treat kim him as full tims casual mazdoor

and relief on thet basisa,.

5. A reply has been filed in this 0A. The respondent s
suomit that the applicent was not regularly recruited/appointed

by the department. Ha_is only a contingent worker engaged at
Telecom Centra, Narsapur for doing contingent nature of works.

The Telecom Centre at Narsapur, which was earlier under the control
of 55T, Vijayawada was brought under the contfml af STT Rsjahmundry

v.e.F, 1-3=93 consequent on the re~crganisation af Tels Traffic

‘Division. It is further stated that the applicant was not to be
considered as per _
/ tre notification issued for recruitment to Croup=C by 517,
Rajahmundry jbut on the basis of direction given by this Tribunal
applicant's application was received and kept on kecord for

consideration to recruitmant to Gr@up-ﬂ. The recruitment cannot

be completed for want of certain clarificustions on the matter

from the-higher esuthorities.

be It is also submitted by t he Respondents that it was
under considerastion to entrust the contingent nature of work
to the Agencies on Contract basis:but the same is not finalised.

tg work
The applicant is at liberty to opt for the schemsﬁthruugh these

.

Angencies., The applicant is engaged purely on contingent

!‘ ’ ...004.'
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“ahove, the applicant is to be continued till the selection for

(3

- 4 =
basis as and when need arised and as such he is not eligible for

Group.D appointment.

7. The applicant has filed a rejoinder. In this rejoinder
he states tﬁat he was recruited by a competent authﬁrity but thare
is no broof to the effect. Houever, the respondents have accep=-
ted that his application for the Group-D post, for which he applied
in pursuance of the notification dt.30-7=-94 has been received and
kept on record for consideration. The learned counsel for ths
applibant submits that he cannot opt to join the Contract Agencies
as that will harm his intég?s and hisjtatus ag casual worker will
alsp be cancelled, if he opts for the schema. Hs prefers to con-
tinue in the present status till the Lroup=-D recruitment process
is Pinalised.

Be On haaring both sides I am of the opinion that it is not
for the respondents to ask him to join the canfractar Agaency. An

interim order has already baen given in this 0A on 8-3-95, This

e
1

interim order reads as follous

"Till whichd ate we order that status-quo as an
today regarding the continuance of the applicant
in casual service be maintained.”

That interim order is still in force. In view of the above interim
order the applicant should be continued in the pressnt status till
the Group-D selection is finalised amd results ars announced. The
learnaed cogunsel for the respondents also agres to cnmplf with the
above directions. |

. In view of the above intdrim order dt,.8-3-95 sxtracted

Group~D posts for uwhich nntificafian dt.30~7~94 was issued is

finalisad., /j}lﬁf,,,ﬂﬂ_
‘ 5.
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10. The Driginal Application is ordered accordingly.
No order as to costs. M/i-
(R LRANGARAJAN)
Member (A)
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